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CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH 

	

R.A.NO. 	32 of 1995 in 

	

0.4.. NO. 	691 	of 1993. 

DATE OF DECISiON 
	Lt- 

Uflin of India and ors. 	
Petitioner 

Shri . 3. Shevde 	 Advocate for the Petitioner (s) 

Versus 

,3mt. 1aiitaher. T.ucarar 	 Respondent 

Advocate for the Respondent is) 

CORAM 

The Hon'ble Mr. V.Rauihakrishuarl 	: Member(A) 

The Hon'ble) 	Dr.R.K.Saxena 	: Member(J) 

JUDGMENT 

Whether Reporters of Local papers may be allowed to see the Judgment ? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgment ? 

Whether it needs to be circulated to other Benches of the Tribunal ? 



: 2 : 

Unin of India, 
through General Manager, 
1estern Railwar, 
Churchgate, 
i3ombay. 

The Chief ;Jroks Manager, 
Railway workshop, 
Kota, Rajasthan. 

(Advocate : Mr.1T.3.Shevde) 

Versus 

Smt.Shantaben Tukararn, 
Residing at Tava Yard, 
Kala Saram Chalj, 
Chhani Road, 
I3aroda, 

.Applicants. 
(Original Respondents) 

.Responctent. 
(Original Applicant) 

rn 

(131r CIRC1JLATIJ) 

ORDER 
2.A.0.32 OF 1995 

in 
3.A.70._691 OF 1993. 

Date;)-________ 
Per : Hn'hle Mr.V.Radhakishnan : Member (A) 

The applicants (Original Respondents) have not 

indicated any apparent error on the Lace of record or glaring 
omission or any new facts which will merit review of the judent 
in O.A./691/93 decided on 6.4.1995. we have satisfied that all 
the relevant facts have been taken into account in the judent. 
Accordingly, we find no merit in the Review Application and 

hence it is dismissed. M.A./379/95 does not survive. 

%Ji 	 Aq-L 
(Dr.R.K. SaxenaT)_ 	 (V.Radhakrishnan) Memher(j) 	 Member(A) 

ai t. 


